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Report in 0.A 73/2023 (Old No. 294/2022) filed by shri Balan C.K
before the Hen'ble National Green Tribunal

It is humbly submitted that a statement regarding O-A 73/2023 was

filed before the Hon’ble National Green Tribunal. The Hon’ble Court has
ordered that a detailed report on the assessment made in quarrying lease no
696/2009-10/9758/M3/2009 dated 22.03.2010 has to be submitted bclore

the Hon'’ble Court

It is submitted that ti:e survey of the area in Sy No. 29(PY) of the
Shivapuram Village Koyilandy Taluk was made by the Department surveyor
on 17/05/2024 and submitted the details on the granite building stone
quarried from the lease and adjacent area on 10/06/24. The copy of the
Survey sketch showing the quantity of grénitc building stone extracted 1s

enclosed as Annexurel.The details in the survey sketch is as below:

The quantity of granite building stone quarried from the area inside leasc area

(19832.460 m2)- 445545.950 a3

The quantity of granite building stone quarried from buffer area of the lease

(5000.480 m?2) - 79977.740 m?

The quantity of granite building stone quarried outside the lease area

(12230.380 m2) -187258.420 m?

The quantity of granite building stone quarried inside the lease where it is

water logged (155563.100 m2)- 155563.100 m?®

The quantity of granite building stonc quarried in the buffer zone where it is

waterlogged (1028.340 m2)- 10283.400 m3

The quantity of granite building stone quarried outside lease area where it is

water logged (232.100 m2)- 2321.00 m3

R .
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Based on the aforesaid survey quantiﬁcation of the granite building

. . ice issued as
stone quarried from the aforesaid arca assesscd, show cause notice 1ISSHEE €

per Rule 108(2) of the Kerala Minor Mineral Concession Rules 201
cause notice no. DOKOZ-DMG/96/2023-M dated 20.03.2025

based on the quantification made at the site. The notice and its trans

5. The show
was issued

lated

version in English is enclosed herewith as Annexure 2. As per the said notice
it was informed that an excess of 1656456.423 MT of granite building stone
was quarried from thie land for which the lessee has to remit an amount of Rs
39754954.153/- as royalty (at the rate of 24 rupees per metric tonne) and Rs
79509908.304/- (al the rate of Rs 48 per metric Tonne) as price ard Rs
500000/- as fine ar:ounting to a total of Rs 119764863/-. The copy of the
show cause notice enclosed as Annexure 2. The lessee submitted a reply for
the show causc notice on 23/4/25 informing that the land was acquired on

1986 and at that time itself the area was under quarrying. The details

includes:

Quarrying permit no. 54/86-87 /MM/GS/7744/G13/86 dated 17/12/86
which was issued by the Director of Mining & Geology for a period of 1 Year
in the name of Shri Madhavan Nair, Eradiyil House, lyyad P.0.,2.37 acres of
land in  Re Sy No. 29/pt in Sivapuram Village, Quilandy Taluk, Kozhikode
District

Quariying lease no. 308/87-88/7398/G13/87 dated 4/10/87 issued by
Director of Mining & Geology for a period of 12 years in the name of M/s Geo
Enterprises, Koyilot Para, Iyyad for a period of 12 years comprising in 2.37
Acres of land in 26,/ Pt. in Sivapuram Village, Quilandy Taluk, Kozh'kode
District.

Quarrying lcase no. 278/94-95/4949/M4/94 dated 06/10/1994 issued by
Director of Mining & Geology for a period of 12 years in the name of M/s Geo
Enterprises, Koyilot para, Iyyad comprising in 5.40 Acres of land in Re Sy

No. 29/ Pt. in Sivapuram Village, Quilandy Taluk, Kozhikode District

Quarrying lease no. 696/2009—10/9758/M3/2009 dated 22.03.2010 was

granted by th/cflg_i}jqctor of Mining & Geology for a period of 12 years to Smdt.
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lyyad P. 0, Unnikula,

Indira Managing Partner. M/s Gco Enterpriscs,
305

e . ; o P 2.6
Rozhikode for quartying of granite puilding stone OVer an arca of

Hectares of patta land comprising Resurvey no. 29 part of Shivapuram wllags,
Koyilandi taluk, Kozhikode District.
Other than this numerous quarrying permits under Consolidated Royalty

Payment System and numerous movement permit were obtained based on the

aforesaid leases. The copy of the reply and its translated version in English

enclosed herewith a- Annexure 3. The documents submitted by the lessce

along with the reply were compared with the office registers and files and
based on the available data the quantity of granite building stone quarr:=d
was reassessed. The lessee requested to avail the provision of calculation of

royalty and fine for illicit quarrying on considering the quarrying activity in

the area during various period since 1986 and to quantify the same in
adalath schemec introduced by the Industries Department, Government of
Kerala. Based on this the royalty price and fine that is to be remitted by the
lessee was reasscssed and the proceedings order no. 15/2025-
26/DOKOZDMG/96/2023-M dated 12/06/2025 issued as per Rule. While
considering compounding for illicit quarrying as per the Adalath Scheme, i:¢
lessee has to remit the royalty and price of Rs 55184520/- and a
compounding fee of Rs 500000/-. Hence a total amount of Rs 55684520/
(Five Crores Fifty Six Lakiis Eighty Four Theusand Five Hundred and Twenty
Rupees) has to be remitted by the lessee. Proceedings order No. 15/2025-
26/DOKOZ-DMG/96/2023-M dated 12-06-2025 was issued as per Kerala
Minor Mineral Concession Rules 1967/ Kerala Minor Mineral Concessinn
Rules 2015 and Government order No0.18/2025/1D dated 28/02/2025. The

copy of the proceedings orders and translated English version is enclosed

herewith as Annexure 4. The copy of the Government orders and translated

version on adalath enclosecd as Annexure 5. The details of calculation is
made in the pre- programmed excel sheet issued by the Dircctorate of Mining
& Geology for the ease of calculation. The copy and its translated version in
English enclosed herewith as Annexure 6 for kind perusal of Hon’ble Court .

Since the Managing parthesol M/s Geo Enterprises or its representatives did
T b
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not remit the due amount or submit any reply demand n

26 /DOKOZDMG/96/2023-M dated 30.07.2025 . ‘the copy of the demand

otice no. 15/2025-

nolice and its translated version in English enclosed as Annexure 7.

: . . : e
The lessee has not submitted any reply or remitted the amount duc to th

Government as per the aforesaid proceeding order.

Al the facts furnished above are true and correct to best of my knowledge and
belief.

Dated this on 16t day of August 2025.
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DOKOZ-DMG6/2023-M

District Office, Mining and Geology
Civil Station, Kozhikode 673020
Web: wwvw.dmg.kerala.gov.in
-mail: peokozdme@ekeralagoy.in
Phone: 0495 2371918

Date: 20.03.2025

Show Cause Notice

Subjecet: -
Mines and Mincrals- Minor Mincsils- Granite Building Stone - Quarrying Leases —
Taking further action on illegal mining- Regarding

References: -

(1) Kerala Minor Mineral Concession Rules, 2015

(2) Kerala Minor Mincral Cancession Amendment Rules, 2023

(3) Proceeding order no 696/2009-10/9758/M3/2008 dated 22.03.2010

(d) Case No. OA73/2023 (Earlier OA 294/2024-PB) filed by Mr. Balan CK before NGT
(5) Sketeh prepared and submitted by Taluk Surveyor on 10.06.2024

(6) Site Inspection dated 07/12/2024

A quarrying lease was granted for (1 extraction of mincrals from 2.6303 hectares of land
in Reserve No. 29 of Sivapuram Village, Koyilandy Taluk, Kozhikode District, valid up to
18.04.2022, as per relerence 3. Pursuant to the order in the case filed by Mr. Balan C.K before
the Hon’ble Mational Green. Tribunal, as referred to in refzrence (4), and the sketzh prepared
and submitted by the Department Surveyor as per reference 5. After examining the same, the
documents submitted by you and the documents available in the office, the details of the

_quantitics ol quarrying of the above-mentioned quarry are given below.

According to reference 5, the quantity g 445545.950 m*
granite quarried {rom the quarrying leasc in
the sketch given by the Taluk Surveyor
Quantity of granite quarried from the area 155563.100 m*
covered by the Quarrying Leasc shown in
the sketch as water logged

Excavated quantity of GBS from the buffer | 79911.740 m’
zone
Excavated quantity of GBS from the buffer | 10283.400 m’
zonc recorded as water logged

@ Scanned with OKEN = =
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B ol GBS from ontside s i 187258.426 u’
quarr_\'mg ICHSC arca

—_—

Excavated qu

—t

22320

Excavated quantity of GBS from outside :

quarrying lease areq recorded as water

logged
Total lf.\cava(c(m mml‘h?_‘\ﬁm()mi—_fa’? HoasMr ]

lease areq

Termitegd o
Permitted quantity of GBS (o cxcavated

F R T Y | ——
from lease area
Compounded quarﬁ_\?f’GBS for illegal | 38186 MT o

mining

et T———————— PP —
lUlegally Excavated quantity of GBS 2202374.025 — (507731.602 + 38186) =

——

L. o 1656456.423 MT J

For this, as per the Kerala Minor Mineral Concession Rules 2015, aroyalty of Rs. 24/-
per tonne of Rs, 3.97.54,954.153 and pricc of Rs. 4§ per tonne of Rs. 7,95,099,08.304/-. In
addition, a fine of 35, 00,000/- (Rupees Five Lakh only) has been imposed. Hence, the total
amount payable to this office is 2| 1,97,64.863/- (Rupees Cleven Crore Ninety-Seven Lakh
Sixty-Four Thousand Eight Hundred and Sixty-Three on ly). You are hereby directed to remit
the above amount without delay. Failure o comply will result in appropriate legal action being
initiated under the Kerala Minor Mineral Cencession (Amendment) Rules, 2023.

Faithiully

Geologist

Recipient: o _ N
[. Mrs. Indira.C, Managing Partner GEO Lnterprises, Viriyambram

Copy to: ’
1. The District Collector- Kozhikode
2. Tahsiladar- Kozhikode
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ANNEXURE 3

From

Indira.E

Managir:3 Partner GEO Enterprises
Unnikulam

Iyyad (PO)

Kozhikode

To,

District Geologist,

Mining and Geology Department,
District Dffice,

Civil Station,

Kozhike-iz -20

Sir,

Subject:  Allegation of illegal mining. Further action - Show Causz Notice - Regarding
reply.

Reference: -
|. Show Cause Notice No. DOKOZ-DMG/96/2023-M dated 20.03.2025
2. . Case No. 0A73/2023 (Earlier OA 294/2024-PB) before NC- £
3. Application filed by the above institution in that office on 02-09-2023.
4. Application filed by the above institution in that office on 17-07-2024.
5. Application filled for Jio Enterprises on 03-09-2024 , by Aravindakshan K. K,

Karuvarukandi (H), lyyad (PO), under the Right to [nformation Act, 2005 to that
office

6. Quarrying permit granted by the Director of Mining and Geology to Mr. Madhavan
Nair on 17-12-1986.

7. 1986 Environment Protection Act.

8. EIA Notification dated 14.9. 2006

9. Hon. supreme court order in Deepak Kumar Vs State of Haryana Case dated 27. 02.
2012

10. Hon. supreme Court judgment in Thressiamma Jacob & Others Vs Geologist, Dept. of
Mining & Geology. Palakkad dated 08-07-2013.

11. Kerala Minerals (Reservation of Rights) Act, 2021.

12. Kerala Minor Mineral Concession Rules, 1967

13. Kerala Minor Mineral Concession Rules, 2015.

14. Hon. Kerala High Court judgment dated 23-03-2015 in All Kerala River Protection
Council Vs State of Kerala case no (WP(C)31148/2014 and other connected cases).

15. Quarrying Lease No. 308/87-88/7398/ G 13 /87 granted by the Director of Mining and
Geology, on 04.10.1987 for a peried of 12 years.



/
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16. Quarrying Lease No. 278 /94-95 /4949 /M4 /94 granted by the Director of Mining and
Geology on 06.10. 1994 for a period of 12 years.

17. Quarrying Lease No. 696 / 2009-2010 / 9758 /M3 /2009 granted by the Director of
Mining and Geology on 22 -03 -2010 for a period of 12 years.

. Your attention is drawn to the above references. It is seen that the notice in reference (D
has been given in connection with O A No : 73/2023 in reference (2). For the following reasons,
it is hereby declared that the notice in refercnce (1) is not maintainable and is not just and not
in accordance with common law.

1. A firm named Geo Enterprises purchased 5.9670 hectares of land belonging to Resurvey No.
29 in Sivapuram Village, Koyilandy Taluk, Kozhikode District, vide document number
659/1986 of the Balussery Sub-Registrar 2ffice. Copy Enclosed as annexure-1. When we
purchased this land, there was a quarry in operation at this place for many years. The office has
not verified whether the quarrying lease was first granted on 04.10.1987 in the name of Geo
Enterprises as per reference (15) after the quantity of quarrying removed from this quarry up
to 1986 was recorded. This notice is issucd without taking into account the quantity of
quarrying removed from this place by the previous owners before 04.10.1987. As evidence that
the quarry was being operated at this place before 04-10-1987, even before we purchased this
land, a copy of a quarrying permit granted by the Director of Mining and Geology for one year
to a person named Mr. Madhavan Nair is attached herewith. (Annexure - 2) We do not have
any records of the quantity of granite removed from this place under this permit. It appears that
the notice in reference (1) was issued not ccrsidered the records of the granite quarry operated
by this person and other persons besides him.

2. We purchased this quarry site in 1986. Afier this a quarrying lease for 12 years was acquired
for 0.9591 hectares of land under the procedure number 308/87-88 /7398/G13/87 dated 04-10-
1987 of the Director of Mining and Geology. The period of which was up to 03-10-1999. [
Copy is submitted. Annexure -3] The quantity of granite removed by paying royalty under this
lease has not been considered in the notice in reference ( 1 ). (We do not have the documents
regarding the royalty paid for the removal of granite building stone for 12 years under this
lease.]

3. While the above lease was in force, another lease was granted for an area of 2.1854 hectares
with a term of up to 05-10-2006 as per the proceedings number 278/94-95/4949/M4/94 dated
06-10-1994 of the Director of Mining and Geology. [ Copy is submitted. Annexure -4] The
quantity of granite removed by paying royalty under this lease has not been considered in the
notice in reference (1 ). (We do not have the documents regarding the royalty paid for the
removal of granite building stone for 12 years under this lease.]

4. After the expiry of the above lease, 2 CRPS Quarrying Permits were acquired. On 30-6-
2008, 4000 passes were acquired under CRPS by paying a royalty of Rs. 1 lakh under Permit
No. 15/08-09. On this same permit, 800 passes were acquired by paying an additional royalty
of Rs. 40,000 under Rule 4 (1A) of the KMMC Rules, 1967. On 03-07-2009, 4000 passes were



acquired under C CRPS by paying a royalty of Rs. 1 takh nnder Permit No. 54/(9-10. On tlis
permit also, 800 passes were acquued by paying an additional royalty of Rs. 40,000.
[Documents are produced. Annexure SA (1), SA (2)] The 16000 tonnes of Granite building
stone removed on such 1600 passes has not been considered in the notice (1).

5. An application under the Right to Information Act was made to that office on 03-09-2024 to
know the quantity of Granite building stone removed in connection with the mining activities
carried out at the above-mentioned quarry from the commencement of the quarrying activities
to 21-3-2010 and to obtain information regarding the royalty paid to the government during
this period, but the information in this regard has not been available till date.

6. The quarrying lease number 696/2009 -2010/9758 /M3/2009 dated 22-03-2010 was granted
by the Director of Mining and Geology after ti:s expiry of the above lease. Under this lease, 8
CRPS permits were acquired from 21-07-2010 to 21-09-2015. Out of this, 800 passes were
acquired by paying an additional royalty of Rs. 40,000 under Rule 4(1A) of the KMMC Rules,
1967 on permit No. 98/10-11 granted on 21-07-2010 and 1000 passes were acquired by paying
an additional royalty of Rs. 50,000 on permit M. 299/10-11 granted on 02-02-2011.

7 The 5.9670 hectare land covered by Survey No. 29 in Sivapuram Village belongs to the
Malabar region which was a part of the erstwhiie Madras State. The Government of Kerala had
no right over the minerals in the land held by private individuals in this region. The right over
the minerals in the land held by prwate individ::als was with the land owner himself. (See Rule
10 of Chapter 3 of the KMMC Rules, 1967, Rules 38 and 39 of Chapter 6 and Rules 20, 78. 79 '
of the KMMC Rules, 2015 prior to 01-04- 2023) The Hon'ble Supreme Court has clarified in
its judgment dated 08-07-2013, reference (10) that the right over the minerals in the land held
by private individuals in the erstwhile Malabar region belongs to the private individual. This
right was vested in the Government of Kerala by the Act of 2021 as per reference (11). This
Act has retrospective effect from 30-12-2019. Therefore, it is seen that the right over the
minerals in the above - mentioned area was vested in the Government only up to 30-12-2019.
There are pending cases in the Kerala High Court regarding the fact that adequate
compensation was not given to the landowners before vesting the right over the minerals in the
Government under this Act. The matter has not been decided. However, in the present situation,
it is illegal to collect the royalty price of the minerals mined from the above land before
30.12.2019 as per the KMMC rules.

8. Matter regarding calculation of Environmental Damages: -

Environment Protection Act came into force in 1986. Mining was done on the above
land currently in the possession of Geo Enterprises even before 1986. It was as per EIA
notification dated 14-09-2006 that Environmental Clearance (EC) was required for mining of
mineras. As per this notification dated 14-09-2006 (before amendment) EC was required only
for mining on land exceeding 5 hectares. EC was not required when we were granted lease for
0.9591 hectares on 04-10-1987, when we were granted lease for 2.1854 hectares on 06-10-
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1994 and when we were granted lease on 22-03-2010. In the case of Deepak Kumar Vs State
of Haryana, even when the Hon'ble Supreme Court passed an order on 27-02-2012, it was not
ordered that environmental clearance should be obtained for the quarrying leases that were in
existence at that time. The relevant part of the Hon'ble Supreme Court's order (Para 19) is given
below.

We, in the meantime, order that leases of minor mineral including their renewal for an area of
less than five hectares be granted by the States / Union Territories only after getting
environmental clearance from the MoEF".

Following this order of the Supreme Court, the Division Bench in the case of All Kerala River
Protection Council Vs State of Kerala and connected cases (WP(C) 31148/2014 and other
connected cases) filed in the High Court of Kerala on 23-03-2015 ruled that carrying leases
granted before 27-02-2012 for an area up to 5 hectares are not required to obtain Environmental
Clearance. It was also ordered that quarries which had acquired leases for an area up to 5
hectares before 27-02-2012 need not obtain EC till the expiry of the leases. After this order,
the Department of Miring and Geology was asked to submit the mining plar: and After
submitting the same, we were allowed to continue mining till 18/04/2022 as per the mining
permission granted undzr the lease. In the meantime, not once (from 04/10/1987 to 18/04/2022)
did the Geology Department ask us to submit the EC.

Mining continued on the above land after 27-12-2012 with the permission of the Geology
Department only for t-c lease period. For the above reasons, our quarry did sot require
Environmental Clearance from 1987 to 2022. It is not legal to calculate Environmental
Damages without violating the terms of the EC. Even if it is argued that E C shouid have been
obtained after the judgment of 27. 02. 2012 in Deepak Kumar's case, Environmen:ial Damages
should be calculated only for the Damages that occurred after the date of this. It is understood
from this notice that the intention is to calculate Damages based on the mining that has been
done since the beginning of this quarry. That is not fair. If we examine the place where the
quarry was operated, it can be seen that there has been no environmental impact af the place
where the mining was done for 50 years.

In the above-mentioned quarry, the total quantity of granite removed from the quarry before
the first lease was granted to us on 04-10-1987, the total quantity of granite removed from the
quarry before the grant of another lease on 06.10.1994, and the total quantity of granite
removed from the quarry before the grant of lease on 22-03-2010. In the above- mentioned
Deepak Kumar case, as per the order of the Supreme Court dated 7-02-2012, the records of the
said office regarding the total quantity of granite removed from the quarry up to the date 630al

this have not been received. Hon. As per the order of NGT, the quantity of granite mined after
27-02-2012 is to be given to Pollution Control Board for calculating Environmental Damage.
We have paid royalty for this quantity. It has been clarified in the High Court judgment that
there is no need for Environmental Clearance from 27-02-2012 till the expiry of the lease (14)
and the Pollution Control Board itself has submitted a report to NGT. In this situation, charging



~ +1
(98

toyalty and pricc on the quantity of granite removed rom This quarty {o1 about fifly years and
taking action to calculate Environmental Damages is an injustice done to those who have been
operating the quarry legal:y till date.

The persons who have now filed a complaint with the NGT against this quarry, filed
WP(C)21713/2017 in the Kerala High Court in 2017, and as per the court order, the Advocate
Commission had inspected the quairy in the presence of all the concerned departmental
officials (List of attendees present during the High Court Advocate Commission Date 09-10-
2017-Annexure 7) and had submitted a report to the court finding that there were no violations
in this quarry. In this case, the District Geologist had also submitted a report before the High
Court stating that the min‘ng is being done in this quarry in a scientific manner. Bascd on both
these reports, the above writ petition was dismissed (Copy of the judgment is attached. -
Annexure 7A)

Considering all the above circumstances, we request that we be exempted from further
proceedings or be issued a fresh notice after considering the circumstances.

Faithfully

E Indira
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ANNEXURE 4
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W

ict Geglogist, Mining and Geology Depariment, Inozhikode

(Present: Dr. Manju C.S, Geologist)

Yoanaadinee nl
rrocecuigs v

Subject:-
Mines and Minerals- Further action against illegal mining- regarding.
Reference:-
(1) Kerala Minor Mineral Concession Rules, 2015.
(2) Kerala Minor Mineral Concession Amendment Rules, 2023
(3) Proceeding order no 696/2009-10/9758/M3/2008 dated 22.03.2010
(4) Case No. OA73/2023 (E~rlier OA 294/2024-PB) filed by Mr. Balan CK
before NGT
(5) Sketch prepared and sub:itted by the Taluk Surveyor on 10.06.2024
(6) Site inspection dated 07:12:2024
(7) Show Cause Notice No. DOKOZ-DMG/96/2023-M dated 20.03.2025
(8) Your application dated 29.03.2025
(9) Your reply submitted on 25.04.2025

15/2025-26/DOKO0OZ-DMG/96/2023-M Dated-12.06.2025
ORDER

A quarrying lease was granted for tFe extraction of minerals from 2.6305 hectares of
land in Reserve No. 29 of Sivapuram Village, Koyilandy Taluk, Kozhikode District, valid up
to 18.04.2022, as per reference (3). Pursuant to the order in the case filed by Mr. Balan C.K
before the Hon’ble National Green Tribunal, as referred to in reference (4), and the sketch
prepared and submitted by the Taluk Surveyor (reference 5), a show cause notice was issued
vide reference (7). In response, a reply was submitted by you as per reference (8). In your reply,
it was stated that the quarry was being operated under Quarrying Permit No. 54/86-87
MS/GS/7744 G13/86 dated 17.12.1986, granted to Mr. E. Madhavan Nair and recorded as
Annexure 2. However, the quantity of material excavated under this permit could not be
ascertained. Furthermore, the aforementioned land was purchased in 1986, and subsequently,
two separate quarrying leases were granted: A lease for 0.9591 hectares as per proceedings
Order No. 308/87-88/7398/G13/87 dated 04.10.1987, and a lease for 2.1854 hectares as per
proceedings Order No. 278/94-95/4949/M4/94 dated 06.10.1994, valid until 05.10.2006.
However, it has been informed that no records regarding the movement permits obtained under
these leases are available. Upon examination of this office’s records, details of the quarrying
lease under proceedings Order No. 278/94-95/4949/M4/94 dated 06.10.1994 were retrieved. If
you require documents related to the movement permits issued, you may obtain certified copies
directly from this office. Additionally, in your reply, you did not submit any supporting
documents or court orders to substantiate the claim that the 5.9670 hectares of land in Survey
No. 29 of Sivapuram Village belong to the Malabar region, formerly part of the erstwhile
Madras State, or to prove that the private landowner holds mineral rights over the said land, as



(%7

noted under para (7). It is further informed that the assessment of environmental damage does
not fall within the jurisdiction of this office. This office submits reports based on inspections
conducted during various periods to the Hon’ble High Court. It is hereby notifizd that you are
not exempt from the actions initiated based on the findings of illegal mining as referred to in
reference (5). The quantity of Granite Building Stone (GBS) excavated from the quarrying
lease area and adjoining areas has been considered during the Adalath proceedings, and the
relevant details are provided below.

According to reference 5, the quantity of 445545.950 m*
granite quarried from the quarrying lease in
the sketch given by idic Taluk Surveyor

Quantity of granite auarried from the area 155560.100 m*
covered by the Quarrying Lease shown in

the sketch as water togged

Excavated quantity of GBS from the buffer | 79911.740 m>
zone '

Excavated quantity of GBS from the buffer | 10283.400 m’
zone recorded as weter logged
Excavated quantity of GBS from outside the | 187258.420
quarrying lease area
Excavated quantity »f GBS from outside the | 2321
quarrying lease area recorded as water

logged

Total Excavated quantity of GBS from the | 880949.61

lease area 2202374.025 MT----(I)
Permitted quantity of GBS to excavated 526333.602 MT---(II)

from lease area
Compounded quantity of GBS for illegal 38186 MT
mining
lllegally Excavated quantity of GBS (I-II) 1676040.423 MT

As per the assessment conducted, the quantity of illegally quarried granite building
stone has been determined as 16, 76,040.423 metric tonnes (MT). Accordingly, the royalty and
price payable for the said quantity amounts to 5, 51, 84,520/-. In addition, a fine of %5,
00,000/- has been imposed. Hence, the total amount payable to this office is 5, 56, 84,520/-
(Rupees Five Crore Fifty-Six Lakh Eighty-Four Thousand Five Hundred and Twenty only).
You are hereby directed to remit the above amount without delay. Failure to comply will result
in appropriate legal action being initiated under the Kerala Minor Mineral Concession
(Amendment) Rules, 2023.

Faithfully



Manju CS

Geologist, Kozhikode

Recipient:
1. Mrs. Indira.E, Mznaging Partner GEO Enterprises, Virtyambram

Copy to:
1. Village Officer, Sivapuram Village



QU.9.(..

) 0.61/2023/ID @
ANNEXURE 5

"REEMERIH- MIQEIH"

THE MAHATMA

MIo((NaDo

QAT Aldsa] - BeaTby) & mlewossd - 31/03/2023 -ea1 KMMC, KMPIMST algEERgleal cREUO
- @pWle  aumnm/aemwWle®  aimm HSl@s  alaoeem  @rsoeiory 2023 muceaislaflesmilay
@mad] Mmalg. GREILITHIM BoMEeMLEERUS 0J0eagallaf - DOMEAL ajoealgalsnme.

QIQUMOI (af)) Qldsa]

(0.9.(060d) M0.61/2023/D @l ®,ClGBaImmaj., 25-08-203

alEd2BUD.:- 1 3103/2023-6a1 qu.9. (all) mo. 37/2023/c 5

2. 31/03/2023-0a1 qu.9. (all) mo. 38/2023/ciqi

3. IO alta]  JBmiaad  em@sdyes GrWIEHOWIG  cadm
26/04/2023 mloololeal condlmadmo
oeamly) & dlewogsl (wwogges 02/06/2023, 22/07/2023 ol dlsgeel
UWlag)ogdl/3401/2022-ag)0.5 MMIB HID 03

OOMQT

TVMLAIMOT QUMM  CAMIAI FLAUM @YU AUTIE GBI Do
OO B EEHIMo DD EACUAI MYMIRWIMM@IMo < LAEHIBIT DEMRIBMN  QAUGBROMMato
s¥lanesmoloaie] coes §6amad AMOT »ErmBavLm alSo -2015-8j0 6HE8 AMOT (@famdaumd

- 600 alln@ eeamlul; eqyico & SOMEMYIBEZaHMB) alSs -2015-gf0 alEIABWe (1) (2) (J8I®o

SRV UB m@moﬂmﬂ%mg“.

2) 31.03.2023 ea1 KMMC, KMPIMST ai5 ¢ea0@] aim@ila cuoatie MUeaa0Mmedm
H100 canriolenl alauwEsud i@ ©21QM@IMOVI] AOITLIW Qld:a] eJBmilajm erv@sdes
@RAVIBHO®IMS  26/04/2023-@8 Galdon cwInODI@d 2023 2034] 31 Qe GRMACICWIeS

' UBOD )@ aummensniailcd m)o@oﬂgjggg alleqied ouadomsanm 2023 meeel 31 ave

Mo ERMAERHQe RN EUonte DSS CHTYHSIT BRRILIED (3 MSEDM@IM UAlaloBuo
madalasanmd eeadlms & slewossd Qdha] WRORAL Mldesw. melalmmb. @ROOIOM
@RSIMNIMOEIED  «le2BWo  (4) (@00. eeadiyy & dewogal WWOHA  @REILICT
NSRS Ulaloduo mada]afgers.

3) eoaaibu) & slewossl AW@OBRA Madallyl Wlalodwe MUAHOB allvecaowl
nJro'!cuaouﬂgé. ainm  eoeueiRoal  &Q.  eIElImMEIM  @pmAd]mm  cuaadiw
@RAIMVIM)BIMIT  B96ED dojoilaje  gaies  caidomildesmm 203 MIBERUREBRUBHRAY@BOXS
@REILITD & (B (T\)one@%]lm(m(m'kﬁ @AM m%ﬂ 6H06MZo,  @P(JHIo (Y\)o“&l?ﬂrﬂ]m(ﬂ)
@REILITDGHUBE  AIMBEMWo m’kfgnmﬂ_%o, 80600 Sdalraigorieale  @RMUWIH®  eumMmaBiay
@RMIVALY] @POD® Boeraigomicd dlaalad osmreolaam al§ @088 olle sposoasm@ilmy
EHOMIVEMTEUY e Msafeinasledoemg., GR@IL® GRmOI® SIRIRISOTIRYSS  alSJHOOYSS
0@, alal  4jaes CaIBOTIEER. (B0 af)@Hledls (ﬁl(oces)(ram)(o"lgégg CHIMIMENEUY adlony’
o)l EDVSOLBQIOMD,  @ORILICTHE  QAUBAD  CHAYB (B 2020 ale@dIWl 6 @amoau
OWEHBID] olle @& VSIEBMOITY adlefo m’le@o@aﬂwmodﬁ @RWlH»H@0  mefledoeng., 2023



(i)

(M.9.(»68) M0.61/2023/1D G s

EXTUAIO06I LD, 63Gp06ILD BITUEIBEILII fjal Sgi@ElitiT. grecnmmeid Romladmmalnes

msaidl auledesmeaaty dldesuw. meles:06mge DomEAT aOBa]gallenamo.

203 aildeauomBud
af). @RCaIB8GD MUlBAICERER MSalSlHud

1) EREAIBHUBAT @R MLOLIOTD GRYBEkH FO 01dla] IO IO afgd GRIRAVH COAIGSOSWRo
m(ﬁ;cacd&ua ADIWEILB D>,

a. eidly] afego QUM MOIAD S0 (@1031floty RN/ @00ty 8aldale)

b. ey agep QINMOMacless  Muadalyl MUBEY @& So 66 QUMIUSIUD
mdgﬁnﬁlmg(ﬁ)go (eIeEes@)

c. 2@l 8960 @MAMIER. @PMAIG o] AUIMMIBATIWYS @B
d. @pWle:00@)/ GRMUIGHGROW] AIMMe 621 dlesl wooalem @osal

6. QUMMIMEAD] ©OMEIT @OAUMIOMoe Qldsalwd moadallg rudeqy 09aflod edoaflqgo
T OOE:QUUDIUSHIUD m(ﬁglnfﬂﬁ)go,

f. UNMIRACIBUD 8 el wegEiled ddlaiy eaidddloe ollegjed 830adauol@d
SOOI Do S100dlallewy elmilao ®a0MIBIA@  HOWICO®s @O  OAIMY
@U@l U3 GLYIEY muoeieile adlelm®d audeq] iaje (@R gmda) @G
agalo (2]()(}4&(!8 9361 gOTIRIEEEMo ) OO BHAIEIUMHIUO (T\)(&S]nﬁ]&)((go.

g. aINMoTea@lQes oSl aIMMe @mc%ﬂgamaaﬂm% QINMs ©alQ RIVOTIOM alleg)ed
0addlad SOOI QUMY @RWHI0lHUB 83a]Qla] adglmad  mudeq)  @dak
66 H>QIURIUBHOUD m)t%gﬂnﬂaes)go

h. mosloaee @MWG® aIMMOIMIW] 85D alle @ (621800 AVACI®.)

2) @rwde aquoeaeie aley (Total Station, Drone lidar survey etc) 9ale@ouily] quiamoe ru0el
@8y ©IgeagO0H QAIMMIRACICRIGRS  AUMMe  ©2IQ Al  wopaled  crak
@pWleHn00 @RMmWlE®acw] aImme ealQ Ml womale® @80 &@ROw] cIR®I@La]
@OWAIQYOS ¢Joad, HAVHUMD DDA ©WBeajgoTlw 8@ MLaW Jeajods ROP o® 6061
®Qo00ssl] glgp edeogalmiay 90 AamotlmasIcd 66&Hn0QH:.

3) @ndaled’ elmy/eodieled’ Oaiddly osn @@ muadaflsl cEEIBUD TU@TVAWAETT )Mo,
O®Qow]l GETIOWYE|SOTD AOamsSadG 0 @RIVEEID QIO aflMYSS EMIFOOON
£.21Q TLMIEBEYPLI LIGIAILRD.

enil) edlofo gﬂc@oggﬂq&gma@@s A|A®RIBHUB

1) DBI00 MRl CEEUBUD al@lewoWls], Munelndleudwm MSOT, CoaIB:So MBI
@GO So auledlenoqimmosm. gdglo apnailed emaimaje 9 aIEWOUIERIQYAN @O



D,

2) 2I5)@000k Mluaiwlly MMEBIMLEIBHIEQYESS HalMI@F dlunialene:.

M.9.(w...d) M0.61/2023/1ID

3) VWRHBUB BOBYMIBEGLD (JB>0E0 @RS o) BED ag)aTy 20 JAITBIDH.
4) @asM&08 agmmMal@ allg amovlwos oamy dlenaidl Msaisle:d aulledland.

mdl) erWlea0al. GRMWH®ADI AIMM.. 621@ aldalw womale OaIMIRY ©b>
dlraioleasamala) 988 mdgaldeguoo.

1. @pwWle:200) @rmwlgmadwl aimme ©2IQ MHQ WD aBD BHORICRISOIITE @R EUMMo
©2IQO) a0 @RCAISHMHM TVEB]EBM  cEAIG:So dleajodse @daje  (TLOAIQJ alEleuRIWM
SO CENIOWRAIGMaldte (2007 el VUK gAY eas aldleuoowlemoqimmos) <l
B0LIQISe BEMEBIG Sl MVAW. M0kl 988 al5a)I0e MSalSl MUle:dlesd.
2.0eial@d summomad] 9erRIIGIERE:®. GRWIH20Q))/ @RMUlgma@] sumMmo 021Q dlasflo
WID aBD® BILIISOTIGE @RS UMM 6 2P 6D S0 (ﬂcndodi%o @dafo (TUORIQJe
al@dlewIWm MSEDH  EMNVWIASITDaldHe ®IOLaIOQM Allelad  ealm@d dlunialens
(Mleialed eUMMIMECIERSS @R ISHUYSS A0QEJBGo DODMEONTS al@lerlesd )
a. UBE»IB oW dlaflend msavialdlesmaion @osloruamonicd

01.02.1985 cue@ 0.50/- @al

24.01.1989 cauee 1.00/- @3l

03.06.1992 aiee 2.00/- @3al

01.04.1997 aiee 8.00/- @al

05.01.2015 caiee 16.00/- @3al

31.03. 2023 e 24/- @al

b. @omad] ey HSCOIEG:6M G WIDaled GRSA! G:EMENIE GRV® aJUOS
G.al@ERBo(@JH000 BHILINQISEBRUY CQIRMIMlY] & EMENIERH:.

1985 gdal;

1985 go@d - 1989 aueo
1989 go@d - 1992 e
1992 gova@d -1997 aeo
1997 go@d - 2015 cuee

2015 go@d - 31/03/2023 e



D

) B T R, PP A v I P .
C. @10000UBIa] dhSWIMIeIarJoiiy Gaivisi af)di JLeTHEROEEIG GO CRMDADOETNTR O

MV.9.($68) M0.61/2023/1D

BRMUWIGH® QUMMo MSAO )T HEM ENIEE3h.

d. ®0eE) @ocaisovlenl GRMWIB® AIMMEDIMe GRMMVAEl ] GROD $0010215OIC3
el ©emRIQIMM alg (@@ MSalsl AVIe @l

3. el aumm  GRMACIH:U8 B(Me S8 afENT ANILEILRI COIBSOHS @1 UWld@le®
al@lewooWl e BO@o @RREIITTIT OUBEAIFED S:.

) agelgmao Compounding Fee so5oE8mM@Iloss admaEemue

@WlB000) @RMWIG®EIW AIMMe DalQ WEHW WODHSBOS Salmomdl DsoEmmMloss
E0qUD6MeY aflmy @690 @)@ aGBIEIERTD.

coo@dlQe aleigo eI adl

50000 @a! Qe 5000/~ @Bal

50000 g@3 1 aibsie QOO 10000/-@3a

1 O@ 5 eidsio QIO 25000/~ @3al
5 go@d 10 eloto Q6O 50000/~ @3al
10 @ 25 elbHo QUG 1 e1Bslo (Bai
25 go@d 50 aidsie QIO 3 aldslo @Bal
50 el8He QO 5 pi8¥o (@al

(WAUBIMQeS OOMEOIM (@JdI®0)
of) ofl af)e o3 oOTlod
@B laj@d OV S0l
Woed, eeanilu) & slewog, dlaaimimaj@.
aggjo =lejo lecwogelqynodas. (W@oHad, eambuy & sdleoged]
QeeUM )
(@JBmilaj@d @REDERM LBMOT (Boaldlg) edEE, ClmAIMMmajoe
@REVRD WNOW (afER) cHOS, ON@UM Do
Mo Qlsal
allaie ea@BM MuMIdH (ecienl & my Ael@) Qidsal

HBO@ GUOEIO0 / B30allN ald@al

OOMEQIM (@JdhI@o

OAVHHM B0V
ald@a]
NI2D. QIQITVLO® Qldha] AATIWRSS EOOEJQIG DINElelng
QIO AlBsa] Jdmdlaja emu@sdHl Qes all.ag-@
QIO (ag)) Qdha] eI HTVGAQOS al.ag)-)



1094C

/4021

J23M DMG

3

DMG/3401/2022-M5

BO6MEIaH ~ AIO) E3aH

ANNEXURE 5

MMUA. 3401/ag)o5/2022 eeamlt) & sdecwossd L@OBEOG,
CHUBAIBIMVAYD0, alSo aldelmV.all.6.,

CIBAUNDj@o-4

Tel/lFax : 0471-2447429

e-mail : director.dir.dmg@kerala.gov.in

www.dmg.kerala.gov.in
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! nded {tonne)
A | B C D E G H
before 01.02.1985 0.5 0.5 0 0 0
01.02.1985 | 23.01.1989 | 1 1 0 0 0
24.01.1989 | 02.06.1992 | 2 2 0 0 0
03.06.1992 | 31.03.1997 8 0 0 0
01.04.1997 | 05.01.2015 | 16 16 2000 667 667 10672
05.01.2015 | 31.03.2023 | 24 | 72 900 300 300 21600
31.03.2023 onwards 48 | 240 100 33 33 7920
| 3000 1000 Total 40192
) Devidas N. IAS
Signed by DIRECTOR
Devidas N. las

Date: 11-09-2023 16:46:07
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ANNEXURE 5

Summary

Department of Industries - Mining & Geology - Amendment to the KMMC and KMPIMST
Rules dated 31/03/2023, granting permission to organize Excess Mining/Unauthorized Mining
Dues Settlement Adalat 2023 and issuing norms for the Adalat - Order is issued.

Department of Industries (A)

G.0.(Rt) No. 61/2023/ID “hiruvananthapuram, Dated 25/08/2023

Ref:
. G.O. (Rt) No. 37/2023/ID dated 31/03/2023
2. G.O. (Rt) No. 38/2023/ID dated 31/03/2023
3. Decision of the meeting held on 26/04/2023 under the chairmanship of the Principal
Secretary, Industries Department
4. Letters No. DMG/3401/2022-M5 dated 02/06/2023 and 22/07/2023 of the Director of
- Mining & Geology

ORDER

In order to modernize and scientize the entirc mining sector in the state, to make this
sector transparent and to avoid loss of revenue to the government, amendments have been made
in the Kerala Minor Mineral Concession Rules -2015 and the Kerala Minerals (Prevention of
Illegal Mining, Storage & Transportation) Rules -2015 as per reference (1) (2).

2) After the amendment of the KMMC and KMPIMST Rules on 31.03.2023, in a
meeting held on 26/04/2023 under the chairmanship of the Principal Secretary, Industries
Department, to discuss the issues in the mining sector in the state, the Director of Mining &
Geology was given time till 31 July 2023 to rectify the errors committed in the mining sector
which was operating with permission till 31 March 2023 and was directed to submit a
recommendation for conducting Adalat in the cases after that. Based on this, the Director of
Mining & Geology has submitted a recommendation for conducting an Adalat as per reference

(4).

3) The Government has examined the recommendation submitted by the Director of
Mining & Geology in detail. Since the time limit allowed for the compounding of the offence
in the mining sector has expired, an order is issued to authorizing the Adalats in each district
as per the guidelines attached below, fixing the criteria for the Adalats so organized,
implementing a compounding scheme for collecting the fine as per the rules prevailing in that
period for each period of illegal mining, 1.¢., collecting the royalty and compounding fee as per
the rules of that period, as per the unified rate as given below, authorizing the District
Geologists to collect the fine amount in a maximum of 6 equal monthly instalments only for



(4

the cases coming before the Adalat, and directing that steps be taken to complete the Adalat in
all districts by the months of September and October 2023.

Guidelines
A. Steps to be taken by the applicant

1) The applicant should submit copies of all the following permits obtained from the beginning
at the site.

a.  All mining permits obtained (Quarrying Lease/Quarrying Permit)

b. Survey maps cnd possession certificates submitted for all mining pe-mits
obtained (if available)

¢. Quantity of mining permit granted for each permit obtained
d. Quantity of mineral extracted in excess/illegally.

e. If there is a mining permit, a copy of the last survey map submitted to the
department and a new possession certificate.

f. If there are no .nining permits available, an original survey map of the site
(including all maps granted earlier) signed by the Revenue Officer not below
the rank of Vitlage Officer for Quarrying Permit and not below the rank of
Tahsildar for Quarrying Lease) and possession certificate.

g. If mining has been carried out outside the mining permit, the original survey
map and possession certificate signed by the Revenue Authority not less than
the Village Officer of the area where the mining has been carried out.

h. Fine paid for illegal mining till date (with receipt)

2) Using modern technology (Total Station, Drone Lidar survey etc.), measure and calculate
the area of your own land and accurately separate the quantity of mineral mined and removed
with the mining permit and the quantity of mineral mined and removed in excess/illegally, and
prepare a comprehensive report including plan, section etc. using RQP and submit it to the
District Geologist within 90 days.

3) The quarrying lease/quarrying permit holder should provide a notarized affidavit stating that
the documents submitted by him are truthful and that he is ready to follow legal proceedings if
found to be wrong.



2)
3)
4)

To verify the documen:s submitted and conduct site inspection and accept :ae
documents and measurements provided. The services of the District Squad may also be
used.

To determine the penalty as per the norms prescribed in the rules.

To ensure that the instalments are paid as per the guidelines.

To take revenue recovery measures in case of default in payment of instalments.

C). Marking suggestion for determining the penalty amount for mineral extracted in

excess/unauthorized manner.

L.

b.

C.

If it is confirmed after ex=mining the documents, report, map and location submit.=d
by the applicant that the mineral extracted in excess/unauthorized manner was extracted
during the period (Google Earth image can be checked for this), then calculate that
period and take action as per the rules prevailing at that time.

If there is an existing mining permit and it is not clear from the documents, report, map
and location as to the period during which the mineral was mined in excess/illegaily
mined and removed, the penalty shall be determined as follows (the files for the current
quarrying permit application shall also be considered in this manner):

a. Based on the royalty revision conducted by the government

Up to 01.62.1985 Rs. 0.50/- Rs
Up to 24.01.1989 Rs. 1.00/- Rs
Up to 03.06.1992 Rs. 2.00/- Rs
Up to 01.04.1997 Rs. 8.00/- Rs
Up to 05.01.2015 Rs. 16.00/- Rs
Up to 31.03.2023 Rs. 24/-Rs

Calculate the quantity of mineral transported after obtaining the permit and separate
the periods as given below.

Before 1985.

From 1985 to 1989

From 1989 to 1992

From 1992 to 1997

From 1997 to 2015

From 2015 to 31/03/2023

Consider illegal mining to be carried out in the same proportion as that calculated for
the permitted and transported minerais.
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d. Take action as per the rules prevailing at that time according to the illegal mining in
each period.

3. If there are no existing mining permits, include them in the Adalat only after verifying the
authenticity of the documents submitted.

D) Criteria for charging a unified Compounding Fee

The compounding fee for charging penalty for minerals mined in excess/illegally and removed
is unified as follows.

Royalty and Price Compoundirig Fee
Up to Rs. 50,000 5000/- Rs -
50000 tc ! Lakh 10,000/- Rs
1 to 5 Lakh 25,000/- Rs
5 to 10 Lakh 50,000/~ Rs
10 to 25 Lakh - 1 Lakh
25 to 50 Lakh 3 Lakhs
Above 50 Lakhs 51 Lakhs

(As per Governor's order)
A.P.M. Muhammcd Haneesh
Principal Secretary

Director, Mining & Geology, Thiruvananthapuram

To all District Geologists (Through Director, Mining & Geology)
Principal Accountant General (Audit) Kerala, Thiruvananthapuram
Accountait General (A&E) Kerala, Thiruvananthapuram

Legal Department

Public Relations (Web & New Media) Department

Reservation Collection / Office Copy

As per order

Section Officer

Copy

To the Private Sécretary to the Hon. Minister, Industries Department -
To the P.A. of the Principal Secretary-II, Industries Department
To the CA of the Joint Secretary, Industries (A) Department
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No 3401/M5/2022
Directorate of Miring and Geology
Kesavadasapuram, Pattom Palace (PO)
Thiruvanathapuram-4
Web: www.dmg kerala.gov.in
E-mail: director.dir.dmg@kerala.gov.in
Phone: 0471-2447429
Date: 11.09.2023

Circular

Subject: -
Department of Mining & Geology - Increase in royalty rate due to amendment in
KMMC Rules - Implementation of the order issued by the Government for collection
of royalty for excess mining/unauthorized mining done before and after 31.3.2023 -
Guidslines for coliection of royalty and compounding fee for mining of different

periods - Regarding

Ref:
l. Government Order No G.O.(Rt) No. 18/2025/1D
Kerala Minor Mineral Concession Rules, 1967
Kerala Minor Mineral Concession Rules, 2015
Kerala Minerals (Prevention of Illegal Mining, Storage & Transportation) Rules, 2015
Government Order No.37/2023/ID dated 31.03.2023
Government Order No. 38/2023/ID. dated 31.03.2023

o B

The rules under reference (2) which came into force in 1967 to allow and regulate the
mining of minor minerals in the State were amended from time to time and the royalty rate
charged for minor minerals was increased at regular intervals. The above rules were rewritten
in 2015 and two separate rules were formed reference Note 3. 4. The royalty charged till then
for minor minerals was revised and a provision was made to charge twice the royalty as the
price of the mineral in addition to the royalty for illegal mining with the intention of strictly
controlling illegal mining activities. In addition, a provision has been made that the quantity of
mineral that can be mined from the area where the mining permit and lease are granted should

be determined in advance and mining should be done only in accordance with the conditions
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and quantity in the mining plan. Just like mining carried out outside the area where the mining
permit is granted, mining carried out/conducted without complying with the conditions of the
rules and mining plan is considered as illegal mining and the royalty, price and compounding
fee of the mineral are currently being charged. In the event of increasing the royalty rate, there
is a situation where the royalty cannot be separately calculated for the mineral that has been
mined in excess/illegally until the royalty changes in the quarries where mining operations are
ongoing. This situation continued with the increase in royalty introduced as per indication (6)
and the provisions for levying fines. In the above circumstances, with a view to collecting the
revenue income that the government was supsosed to receive due to continuous mining, to
avoid the additional liability of the quarry owners at the time of collection and to make the
subsequent mining operations transparent and scientific by collecting the royalty arrears, an
order was issued to hold an Adalat as per indication (1). The following guidelines are issued

for the implementation of the Adalat in the same manner in all the 14 districts of the State.

Current situation in the mining sector in the State and the manner to be considered in

the Adalat

Currently, the following quarries are operating in the State.

1. Quarries operating with all permits.

2. Quarries for which applications have been submitted for further operation after the
permits have expired.

3. Quarries that have been stopped for other reasons (land title issues, complaints, etc.)
despite having all the permissions, but are likely to continue to operate in the future.

4. Quarries that were operating without any permission.

1. Quarries that are operating with all the permissions.

a. Quarrying permissions are currently granted on the assumption that the dues for
the area for which permission was granted have been paid. Therefore, if
excessive mining/Illegal mining has not been done in the quarries after
obtaining the mining permission, such quarries do not fall within the scope of
the Adalat. They do not need to participate in the Adalat.

b. If the quarry owner feels that the liability for previous mining in the above-

mentioned quarries still exists and that excessive mining/Illegal mining has been
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fore 21.02.20723 atter obtanme the permission. they cau paiticipatc ii

the Adalat and waive the charge.

2. Quarries that have submitted/intend to submit applications to continue operating

after the permits have expired.

a. The liabilities in the applications submitted for renewal of quarrying permits

after the mining permits have expired and mining operations have been stopped
before 31.03.2023 can also be included in the Adalat and the charges can be
waived.

New applications applying for more area including the excavated and removed
part with the permission can also be included in the Adalat and the charges can
be waived.

If the application has not been submitted yet but intends to apply, the application
area can be included in the Adalat and the charges can be waived by calculating
the liabilities so far. Further action can be taken on the application as per the
later.

If the quarries that have been surveyed and started procedures earlier can be
included in the Adalat, they can be examined and considered by the District

Geologist.

3. Quarries that have been stopped for otiier reasons (title issue, complaints, etc.)

despite having all the permits, but are likely to continue operating in the future.

a.

If the quarry owner feels that the liability for previous mining in such quarries
still exists and that excessive mining/Tllegal mining has been done after
obtaining permission before 31.03.2023, they can participate in the Adalat and
waive the charge. This will be useful for smooth conduct of mining activities

under the permission later.

4. Quarries that were operating without any permission.

Quarries that were operating without any permission do not come under the
purview of the Adalat.
QOutline of the procedure of the Adalat

First stage
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1. The owners who wish to be included in the Adalat should submit an application prepared
on white paper. Only those applications submitted will be considered in the Adalat.

2. The quarry owners who wish to be included in the Adalat and resign their liabilities should
submit their applications to the respective District Geologists in the months of September
and October (before 31.10.2023). (No application received after 31.10.2023 will be
considered in the Adalat)

3. The documents as mentioned in the guidelines (a) of the government order should be
submitted within 90 days of the application.

4. If the documents as :nentioned in the guidelines (a) of the government order are not

submitted within 90 days, the application will not be considered in the Adalat.

Second Stage

For applications submitted before 31.10.2023 and submitted documents as per guideline (a) of

the government order within 90 days, the following steps will be taken.

Conduct site inspection and ensure that the area on the map and field submitted by the

applicant is same.

2. Verify the documents and ensure that the figures approved by the ROP are correct us per the
documents submitted by the applicant.

3. Ensure that the Quarrying Lease/Quarrying Permit holder has provided a notarized affidavit
stating that the documents submitted by him are truthful and that he is ready to follow legal
proceedings if found to be false.

4. Determine the proportion of the quantity of excessive /illegal mining out of the total quantity
mined.

5. Verify the records and calculate the quantity of mineral legally mined and removed for
various periods as per guideline (c) 2b of the government order.

6. Determine the quantity of illegal mining done during the same period in the ratio determined
above.

7. Determine the royalty for illegal mining done during that period on the basis of guideline
(¢) 2a of the government order and take steps as per the rules of the period.

8. Follow the criteria as per guideline (d) of the government order for waiving the offence.

9. The District Geologists should complete the proceedings in the Adalat application within 30

days after submitting all the documents as per guideline (a) of the government order.
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Guidelines for determining the quantity of legal and excessive/illegal mining done,

determining the ratio and waiving the offence by period

A quarry owner has been carrying out mining activities in 4 hectares of land since 2001 till

date with permits and quarrying leases. When the applicant measured and submitted this site
in connection with the Adalat, it is seen that 4000 tons of rock was mined and removed from
the site. On examination of the documents, it is found that 3000 tons of rock was mined and

removed legally. The remainisg 1500 tons were mined illegally/excessively. From this, t can
be understood that the ratio of mining done legally and illegally is 3:1.

After examining the documents, the quantity of mineral mined legally is 2000 tons from 2001

to 2015, 900 tons from 2015 to 31.03.2023 and 100 tons from 31.03.2023 to date. From this,

the offence can be compounded by reversing the period as follows.

[1licit extruclion to be compounded
Balance
.. Compou
[Hcit oTpe he Penaity
petid Rovalty| Price | Permi-tted | extraction to nded toin nalty
. (Rs) | (Rs)| (tomne} s e (Rs)
quantity o :
compounded 4 Y campas ———
(Cx s
(tonne}
(tonne)

nded (tenne)

A 2] < D E I G H

hefore 01.02.1985 05 | 03 0 0 : 0

01.02.1485 | 23.01.1989 1 1 0 Q 0

24.01.1989 | 02.06.1992 2 A QO 0 0

03.06.1992 | 31.01.1997 8 & 0 Q 0
01.03.1997 | 05.01.2015| 16 16 2000 667 667 10672
05.01.2015 | 31022023 | 24 72 900 RIC)) 300 21600
31032023 enwands 48 240 100 23 33 7920
004 1000 lotal 40192

Devidas N. IAS

DIRECTOR
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Government of Kerala

ANNEXURE 5

Inductries Department — Mining & Geology — Proceedings dated 31.03.2023 held at KMMC,
KMPIMST regarding excess/unauthorized mining complaints — Extension of deadline for
grievance redressal Adalat — Orders issued.

Department of Industries A)

G.O.(Rt) No. 18/2025/ID Thiruvananthapuram, Dated 28.02.2025
Ref: "
I G.0. (Rt) No. 61/2023/ID dated 25.08.2023
2.° G.O. (Rt) No. 10/2024/ID dated 06.02.2024
3. G.0. (Rt) No. 21/2024/ID dated 15.03.2024
4.. Petition dated 23.01.2025 submitted by General Secretary Cherukida Quarry Owners
Association (SSQA) to Government.
5. Judgment dated 28.01.2025 of Hon. High Court of Kera!z in WPC No. 504/2025 filed
by M/s Nellikkunnum Granite and Crusher Pvt. Ltd., Kozhikode.
6. Judgment dated 29.01.2025 of Hon. High Court of Kerala in WPC No. 3576/2025
filed by Sri. M.S. Thankachan
7. Judgment dated 29.01.2025 of Hon. High Court of Kerala in WPC No. 2693/2025
filed by Arikkad Granites Pvt. Ltd.
8  Letter No. DMG/3401/2022-M5 dated 15.02.2025 of the Director of Mining &

Geology

ORDER

Based on the references cited (1), a Grievance Redressal Adalat was previously
conducted by the Department of Mining & Geology to address request regarding
excess/unauthorized mining. As per the existing order, the deadline for submitting
complaints to this Adalat was 31.03.2024.

2) The Cherukida Quarry Owners Association submitted a representation (Ref.
4) requesting extension of the deadline of the Adalat citing various reasons. Since the
petitioners in the Writ Petitions mentioned in references (5) to (7) have sought
consideration of their applications in the Adalat, and in light of the High Court
Judgments and the recommendation from the Director of Mining & Geology (Ref. 8),
the Government has decided to extend the deadline for the Adalat.

3) The Government has examined the matter in detail. Having considered the
judgments of the Hon'ble Kerala High Court in reference (5) to (7), the request of the
organizations working in this field, the recommendation of the Director of Mining &
Geology and subject to the provisions of the order in reference (1), the time limit of the
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Excess Mining/lllegal Mining Dues Settlement prior to the amendment i Uie
KMMC/KMPIMST Rules dated 31.01.2023 is extended up to 31.05.2025 and time for filing
arplication is allowed up to 31.03.2025

4) As per the Judgments of Hon’ble Court refer 5 to 7, all application before the
Government regarding the consideration of illicit /excess mining can be considered in
the Adalat up to the aforementioned date. Hence the Judgement referred 5 to 7 have

been complied.

By Order of the Governor,
Sd/- A.P.M. Mohammed Hanish
Principal Secretary

The Adovacate General, Kerala, Ernamkulam

The Director, Department of Mining & Geology, Thiruvananthapuram

All the Geologist (through Director, Department of Mining & Geology)

Sri. Hameed Cheruveri, Mg. Director Nellikkunnum Crushe & Granites Ltd, Maruthonkara,
Kozhikode, 673508

Sri. M.S Thankachan, Mathalikkunnel House, Koodaranji, Kozhikode - 673604

Sri. Niyas V K, Director, Arikkod Granites Pvt. Ltd., Kavannur P.0O., Malappuram— 673639
Principal Accountant General (Audit/ A&E) Kerala, Thiruvanantha:uram

[nformation & Public Relations Department (Web & New Media)

Stock File/Office Copy

Copy to:

PS - Honourable Industries Minister
PA- Principal Secretary

CA- Additional Secretary



ANNEXURE 6

DATA SHEET
ADHALATH 2023
[litin the Yellov fields OnLY
1 District: J Kozhikode
2 Name and address : GEO
3 Date: 9/6/2025
© 4 *Application File No.:
5. Taluk: Kozhikode
6 Village: sivapuram
7 Block and Survey No.:
8 | Arca Assessed (in Hectares) :
DATA FOR CALCULATION
9 |Total Mined out Quantity: 2202374.025
10 |Total Permitted Quantity: 526333.602
; - 7 - ;
Period Time Splitup o Pe.rm:ttcd Quan‘tlty Fompgunded
E : Quantity in this period
-A before 01.02.1985 0 0
i B 101.02.1985 23.01.1989 1100 0
i o 24.01.1989 02.06.1992 0 0
‘D 03.06.1992 31.03.1997 2500 0
[ E 01,04.1997 05.01.2035 347584 0
‘ " 05.01.2015 31.03.2023 175149.602 38186
! G 31.03.2023 onwards 0
* Adalath [ Total 526333.602 (Should be same as 10)

Date: 11/06/2025

Date, Signature and Seal

@ Scanned with OKEN Sce+ - -



Read ONLY
CALCULATION FOR ADHALATH 2023
1 District: Kozhikode
7 Name and address : GEO
Date: 45817
4 *Application File No.: 0
5 Taluk: . Kozhikode
&) <._:mmm” sivapuram
7 Block and Survey No.: 0
8 Area Assessed { in Hectares) : 0
9 |Total Mined Out Quantity : 2202374.025
10 |Total Permitted Quantity : 526333.602
11 |Excess/illicit Mined Quanity : 1676040.423
12 Awmgo.vmﬁéom: 10and 11 : 1°:3.18
.. 13 Table of Calculation
3 Rovalty it u of _m.llm..rzuw\_ icit extraction to Uﬁ.wo_ﬂcoc:aoa A
phtupo
Period Time Reyaity m“.a Permitted Excess/lllicit Compunded Ralance 10 be Ravyalty and Price (Rs)
(Rs) | Price | uantity (MT) (MT) U 1 iy (i x vi)
(Rs) (MT) (iv-v)
i i iii iv v Vi vii
A before 01.02.1985 0.5 0.5 0 0.00 0 0.00 0
B 01.02.1985 23.01.1989 il 1 1100 3502.81 0 3502.81 3503
C 24.01.1989 02.06.1992 2 2 0 0.00 0 0.00 0
8] 03.06.1992 31.03.1997 3 8 2500 7960.92 0 7960.92 63687
E 01.04.1997 05.01.2015 16 16 347584 1106835.73 0 1106835.73 17709372
F 05.01.2015 31.03.2023 24 72 175149.602 557740.97 _ 38186 518554.97 37407958
¢ 31.03.2023 onwards 48 240 0 0.00 0 0.00 0
* Adalath Total 526333.602 | 1676040.423 38186 1637854.423 55184520
— o
Total amount as Rayalty and Price (Rs): X 55,184,520 \ w
Date: 11/06/2025 R\ Date, Signature and Seal

@ Scanned with OKEN Scanner
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WP (C) NO. 3576 OF 2025
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IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR. JUSTICE T.R.RAVI

WEDNESDAY, THE 29TH pay OF JANUARY 2025 / 9Tg MAGHA, 1946

WP(C) NO. 3576 OF 2025

PETITIONER:

THANKACHAN M.S.
AGED 64 YEARS

S/0. SEBASTIAN,

MATHALIKKUNNEL HOUSE,

KOOMBARA BAZAR P. O, KOODARANHI,
KOZHIKODE DISTRICT,

PIN - 673604,

BY ADV J.ABHILASH

RESPONDENTS :

i STATE OF KERALA
REPRESENTED BY ITS PRINCIPAL SECRETARY,
INDUSTRIES DEPARTMENT,
GOVERNMENT OF KERALA,
SECRETARIAT THIRUVANANTHAPURAM,
PIN - 695004,

2 THE GEOLOGIST
MINING AND GEOLOGY DISTRICT OFFICE,
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WP (C) NO. 3576 OF 2025

N

CIVIL STATION, ERANJIPPALAM,
KOZHIKODE, PIN — 673020.

SRI. RAJEEV JYOTHISH GEORGE. GP.

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION
ON 29.01.2025, THE COURT ON THE SAME DAY DELIVERED THE

FOLLOWING:



WP (C) NO. 3576 OF 2025

----——-—--—------------- --------------------

Dated this the 29t day of January, 2025

[JUDGMENT

direction to the 1st respondent seeking bermission to setle the
amounts dye under the Adalat Scheme, Petitioner seeks early
disposal of Ext.P15,

In view of the limited brayer made, this Writ petition ig

disposed of directing the 1st respondent to consider and pass

Copy of this Jjudgment,

mpm



Wp(C) NO. 3576 OF 2025

PETITIONER’S EXHI

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Pl

P2

B3

2

P5

P6

P

P8

P9

P10

APP

N
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NDIX OF WPR(C) 3576/2025

BITS

—_——

TRUE COPY OF THE CERTIFICATE DATED
06.11.2024 TSSUED BY THE GENERAL
SECRETARY OF THE ASSOCIATION.

TRUE COPY OF THE REGISTRATION CERTIFICATE
OF THE CHERUKIDA KARINKAL QUARRY OWNERS
ASSOCIATION DATED 23.11.2020.

TRUE COPY OF THE G.0. (MS) NO.6I/2023—ID
DATED 25.08.2023.

TRUE COPY OF THE REPRESENTATION OF THE
PETITONER DATED 21.10.2023.

TRUE COPY OF THE REPRESENTATION OF THE
PETIITONER.DATED 30.10.2023 FILED REFORE
THE THIRD RESPONDENT .

TRUE COPY OF THE JUDGMENT DATED
12.12.2023 IN W.P. (C) NO.39630/2023.

TRUE COPY OF THE REPRESENTATION OF THE
PETITIONER DATED 28.2.2024 FILED BEFORE
THE SECOND AND THIRD RESPONDENTS .

TRUE COPY OF THE G.O(RT)NO.571/2024/ID
DATED 04.07.2024.

TRUE COPY OF THE JUDGMENT'IN CONT .CASE
(CIVIL) NO.545/2022 DATED 09.07.2024.

TRUE COPY OF THE SHOW CAUSE NOTICE TISSUED
BY THIRD RESPONDENT DATED 05.11.2024.



WP (C) NO.

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

3576 OF 2025

P11

P12

Fl3

P14

P15

o

TRUE COPY OF THE ORDER DATED 12.11.2024
IN WRIT PETITION (CIVIL) NO.39873 OF
2024.

TRUE COPY OF THE JUDGMENT DATED
20.11.2024 IN W.P. (C) 41094/2024.

TRUE COPY OF THE ORDER DATED 22.01.2025
PASSED BY THE FIRST RESPONDENT.

TRUE COPY OF THE REPRESENTATION DATED
05.12.2024 MADE BY PAYYOLI GRANITES PVT
LTD.

TRUE COPY OF THE COMMUNICATION DATED
28.12.2024 ISSUED BY THE FIRST RESPONDENT
TO THE SECOND RESPONDENT.
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WE(C) NO. 504 OF 2025

[

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR. JUSTICE T.R.RAVT
TUESDAY, THE 28™ DAY OF JANUARY 2025 / 8TH MAGHA, 1946

WP (C) NO. 504 OF 2025

PETITIONER:

NELLIKKUNNU GRANITE & CRUSHER PVT. LTD.
REPRESENTED BY ITS MANAGING DIRECTOR, HAMEED
CHERUVER, S/0 BIYYATHU, ADUKKTHU, MARUTHONKARA,
KOZHIKODE, PIN - 673508.

BY ADVS.
J.ABHILASH

LIJO KURIAN JOSE
VIMAL BHASKAR
IRFAN KAMAL K.M.

RESPONDENTS :

1 STATE OF KERALA
REPRESENTED BY ITS PRINCIPAL SECRETARY, INDUSTRIES
DEPARTMENT, GOVERNMENT OF KERALA, SECRETARTIAT
THIRUVANANTHAPURAM, PIN - 695004,

2 THE GEOLOGIST
MINING AND GEOLOGY DISTRICT OFFICE, CIVILSTATION,
ERANJIPPALAM, KOZHIKODE, PIN - ©673020.

SMT. DEEPA NARAYANAN. SR. GP.
THIS WRIT PETITION (CIVIL) HAVING COME UP FOR ADMISSION

ON 28.01.2025, THE COURT ON THE SAME DAY DELIVERED THE
FOLLOWING:



WP (C)

NO.

504 OF 2025

T.R. RAV], J.

e e s s o Ao S o R B 2 A e A B U o B X

Dated this the 28" day of January, 2025

JUDGMENT

The prayer in this writ petition is to reconsider Ext.P12

adverting to Ext.P14 enabling the petitioner to participate in the

Adalat Scheme. Pending the writ petition, the petitioner has

preferred Ext.P15 application before the 1% respondent seeking

permission to settle the amounts due under the Adalat Scheme.

Petitioner seeks early disposal of Ext.P15.

In view of the limited prayer made, this writ petition is

disposed of directing the 1% responident to consider and pass

orders on Ext.P15 with due reference to Exts.P13 and P14 at the

earliest, at any rate, within one month from the date of receipt of a

copy of this judgment.

mpm

Sd/-

T.R.RAVI
JUDGE



WB{C) NO. 504 OF 2025

2025:KER:6497

[

APPENDIX OF WP (C) 504/2025

PETITIONER’S EXHIBITS

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Pl

P2

P3

P4

P35

P6

B?

P8

P9

P10

TRUE COPY OF THE CERTIFICATE DATED
04.01.2025 ISSUED BY THE GENERAL
SECRETARY OF THE ASSOCIATION.

TRUE COPY OF THE REGISTRATION CERTIFICATE
OF THE CHERUKIDA KARINKAIL QUARRY OWNERS
ASSOCIATION DATED 23.11.2020.

TRUE COPY OF THE GOVERNMENT ORDER (G.0.
(MS) NO.61/2023-ID) DATED 25.08.2023.

TRUE COPY OF THE REPRESENTATION DATED
21.10.2023,

TRUE COPY OF ANOTHER REPRESENTATION DATED
30.10.2023 FILED BEFORE THE THIRD
RESPONDENT.

TRUE COPY OF THE JUDGMENT IN W.P, (C)
NO.39630/2023 DATED 12.12.2023.

TRUE COPY OF THE REPRESENTATION FILED BY
THE RESPONDENTS DATED 28.02.2024.

TRUE COPY OF THE SAID
G.O(RT)NO.571/2024/ID DATED 04.07.2024.

TRUE COPY OF THE JUDGMENT IN CONT.CASE
(CIVIL) NO.545/2022 DATED 09.07.2024

TRUE COPY OF THE STOP MEMO DATED
21.11.2024 ISSUED BY THE SECOND
RESPONDENT.
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Exhibit P11 TRUE COPY OF THE REQUEST DATED 21.12.202§
MADE BY THF PETITIONER TO THE SECOND
ESPONDENT .
Exhibit P12 TRUE COPY OF THE COMMUNICATION DATED

31.12.2024 REJECTING THE PETITIONERS
REQUEST TC PARTICIPATE IN THE ADALAT

SCHEME.

Exhibit P13 TRUE COPY OF THE REPRESENTATION DATED
05.12.2024 MADE BY PAYYOLI GRANITES PVT
LTD.

Exhibit P14 TRUE COPY OF THE COMMUNICATION DATED

28.12.2024 ISSUED BY THE FIRST RESPONDENT
TO THE SECOND RESPONDENT.

Exhibit P15 TRUE COPY OF THE REPRESENTATION DATED
24.01.2025 MADE BY THE PETITIONER TO THE
FIRST RESPONDENT.



WP (C) NO.

64

2693 OF 2025

1
IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE T.R.RAVI

WEDNESDAY, THE 29™ DAY OF JANUARY 2025 / 9rH MAGHA, 1946

WP(C) NO. 2693 OF 2025

PETITIONER:

AREACODE GRANITES PVT. LTD.
REPRESENTED BY ITS DIRECTOR SHRI.NIYAS VK,
KAVANOOR.P.O, VAKALOOR, MALAPPURAM, PIN - 673644

BY ADVS.
N.KRISHNA PRASAD
P.SHANES METHAR
A.MOHAMMED FAIZAIL

ARJUN P.V,
RE SPONDENTS :
1 STATE OF KERALA
REPRESENTED BY ITS PRINCIPAL SECRETARY,
INDUSTRIES DEPARTMENT, GOVERNMENT OF KERALA,
SECRETARIAT, THIRUVANANTHAPURAM, PIN - 695001
2 THE DIRECTOR
DIRETORATE OF MINING AND GEOLOGY,
KESAVADASAPURAM, THIRUVANANTHAPURAM, PIN - 695004
3 THE GEOLOGIST
DEPARTMENT OF MINING & GEOLOGY, DISTRICT OFFICE,
CIVIL STATION, MALAPPURAM, PIN - 676505
SMT. DEEPA NARAYANAN. SR. GP.
THIS WRIT PETITION (CIVIL) HAVING COME UP FOR
ADMISSION ON 29.01.2025, THE COURT ON THE SAME DAY
DELIVERED THE FOLLOWING:
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WP (C) NO. 2693 OF 2025

Dated this the 29" day of January, 2025

JUDGMENT

The petitioner seeks consideration of his application
for permission to settle the outstanding amounts demanded
towards royalty and fine on excess mining under the
Adalath Scheme. The petitioner relied on Ext. P11 judgment,
wherein there is a direction to consider the representation.

In view of the limited prayer made, this writ petition
is disposed of, directing the 1% respondent to consider and
pass orders on Ext.P1 representation, after hearing the
petitioner, at the earliest, at any rate, within one month
from the date of receipt of a copy of this judgment. The
coercive steps pursuant to the demand raised shall be kept

in abeyance till the disposal of Ext.P1.

Sd/-
T.R.RAVI
JUDGE

LEK
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APPENDIX OF WP (C) 2693/2025

PETITIONER EXHIBITS

Exhibit Pl TRUE COPY OF THE REPRESENTATION DATED
08/01/2025 (WITHOUT ANNEXURES)

Exhibit P2 TRUE COPY OF THE CERTIFICATE DATED
24.12.2024 ISSUED BY THE SECRETARY OF
THE ASSOCIATION

Exhibit P2 (&) TRUE COPY OF THE REGISTRATION
CERTIFICATE OF THE CHERUKIDA KARINKATL
QUARRY ASSOCIATION (SSQA) DATED
23.11.2020

Exhibit P3 TRUE COPY OF THE G.O. (MS) NO.61/2023-ID
DATED 25.08.2023

Exhibit P4 TRUE COPY OF THE G.0. (MS)NO.10/2024~-ID
DATED 6.2.2024

Exhibit P5 TRUE COPY OF THE REPRESENTATION DATED
21.10.2023
Exhibit P6 TRUE COPY OF THE JUDGMENT DATED

12.12.2023 IN W.P. (C) NO.39630/2023

Exhibit P7 TRUE COPY OF THE REPRESENTATION DATED
8.02.2024
Exhibit P8 TRUE COPY OF THE G.O(RT)NO.571/2024/ID

i DATED 4.7.2024

Exhibit P9 TRUE COPY OF THE JUDGMENT IN CONT.CASE
(CIVIL) NO.545/2022 DATED 9.7.2024

Exhibit P10 TRUE COPY OF THE THIRD RESPONDENT
COMMUNICATION DATED 17/10/2024

Exhibit P11 TRUE COPY OF THE JUDGMENT DATED
20.11.2024 IN WRIT PETITION (CIVIL) NO
41094 OF 2024



BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)

ORIGINAL APPLICATION No.73 OF
2023 (SZ)

IN THE MATTER OF:

Balan C.K. Kerala.
...Applicant
V.
Union of India,
Rep. by its Secretary,
MoEF & CC, New Delhi and Ors.
...Respondents

REPORT FILED BY DISTRICT
GEOLOGIST,KOZHIKODE
/2¥0 RESPONDENT

E.K. KUMARESAN,
Standing Counsel for Government
of kerala
No.6, Indian Chambers (SICCI)
Annex Building, Ground Floor,
Esplanade, Chennai - 600 108.
Cell No: 95974 35955
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